| CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH,
A | NEW DELHI |

0. A N0, 2079/94 .

New Delhi ; May ¢/ ,199.

HON'BIE MR. S.R.ADIGE, MEMBER(A).

Shri Brij Bhushan Lal Jain,
s/o Late Shri Kanshi Ram Jain .
btired as Sub Postmaster CiPlace, New Delhi, !

eeeo. Applicant

By Advocate Shri Sant Lal.
Versus

1, Union of India, through
the Secretary,. . .
Ministry of Communication, Deptt. of Postsy

Dak Bhawan,
New De lhi=-110001,

2. The Chief Postmaster General,
€ De lhi Circle,
Meghdoot Bhawan,
New De lhi~-11000L,
3, The Director of Accounts (Postal),

Civil Lines .
De lhi-110054 cevess o NS pmden-tsfi

By Advocate Shri M.K.Gupta,

JUDGMENT

In this application, Shri B.B.L.Jain, Sub
® : Post Master(retired) , New Delhi has prayed for

quashing of the impugned orders dated 3,5,90
(Annexure-Al) and 14,12,92 (Annexur@-AZ) and for
condonation of delay in exercising his revised
option under Finance Ministry's 0O.M, dated 27,5.88
and for refixation of his pay in the revised pay
scale in accordance with the aforesaid revised optian
‘and revision of pension, DCRG and the other |

pensionary benefits, together with arrcars thereon.
2, The applicant retired from Govf? service on
attaining 'the age of superannuatian'on'31§h§§8?
At the time of his retirement, he was working as

Sub-Post Master in Connaught Place Post Office and

was drawing basic salary of B.2200/- per month) He
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did not exercise his option for fixation of pay
under Rule 7 of CCS(RP) Rules,1986, On 27.5.88

the Finance Ministry issued an O.M,, the last date
for exercising opticn was fixed as 31.3,88, The |
applicant submitted two applicationsy one on

84089 and the other on 17710/89 to the Post Master
General, Delhi Circle, New Delhi requesting him to
condone the delay and accept the revised optiond The
Post Master General{BMG), Delhi Circle; condoned

the delay by his letter dated 4,12,89, which
accordiﬁg to the respondents, he was not competent
to do sod Subsequently, it appears that the Finance
of the Office of P.M.G, Delhi Circle were not k
agreed to such relaxation, as a result of which

the applicant's aggrievance still persists/

3. In this connection, from the contents of the
Director of Accounts(Postal) Delhits letter dated
3.5, %0(Annexure-Al), it appears that the power to
condone the delay in filing the option veste with the
L5559 95 19885 (rp) Rules, 1986, and in fact by that
letter, the Sr,Supdt. of Post Offices was called .
upon to resubmit the case of the applicant for revision
of pension after obtaining the approval of the | |

campetent authority.

4, In the O.,A,, it has been contended that
the circular letter dated 27,5.88 (Annexure=A3)
inviting option was not circulated to the empioyees'
' wh‘o retired on 31,1,88, he came to know only on
20,6,89 when he visited Delhi GPO and submitted his
option the same day, and it was under those
c ircumstances that the PMG, Delhi Circle, who was the

tment, was satisfied that the ciréumst,agces;
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for the delay given in the applicatiom, were genuine
and was’ple ssed to condone the delayd In this |

connection, the applicant has also averred that

October, 1988 and had to undergo major surgery
on 10410J88, which also contributed him to unable
to submit his revised option within the prescribed

time periodd Furthermore, it has been averred that

the applicant has lost vision in one sye and his
A

other eye could not be set right even after operation.

54 Having regard to the fact that the respondents

themse lves acknowledge that powers to condone the

delay in exercising the applicant!s option, vest with the

Lﬁe’ﬁfﬁgder Rule 13 CCS(RP) Rules, 1986 and they
" themse lves had called upon the Srd Supdt, of Post ﬂffiams
st one stage to resubmit the applicant®s case for
ssion of pension after approval of the competent

rev
it cannot be said that the letter dated

authority,
14 12,92 from the Office of Chief PMG to the aophcant

stating that his reques’c for condonation of delay

in exerc ising his option cannot be agreed to, because
the Finance are not agreeing to thefinal word on the
subject, as it is not a speaking, reas oned order,

6. Acc ordingly this O.A. is disposed of with a
direction to Respondent No/jl{Secretary, Department

of Posts) to give the applic ant an’ opportunity‘ of beirg
heard, and thereafter in the light of the submissiens,
if any, m ade by the applicant before him, as well as
any representation that the applic ant might wish to
submit, pass a detailed re ssoned and speaking order

the‘rebn‘;‘ within four months from the date of receipt

of a copy of this judgment #
| '
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7. This O.A, is disposed of accordingly@

No costs
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